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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 413/2021

IN THE MATTER OF:
BIKRAMIEET SINGH SHERGILL
.................. . Applicant

V/s
STATE OF PUNJAB
................... Respondent

AFFIDAVIT

I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54
years, R/o B-619, Sector 17, Vasundhara, District- Ghaziabad,
Uttar Pradesh, 201012, do hereby solemnly affirm and state as

under:

1.1 say that I am duly authorized by the Concessionaire to
depose before this Hon’ble Tribunal, and I am also
conversant with the facts of the present matter and hence

am competent to depose this affidavit.

2. That the accompanying Response has been drafted by my

counsel under my mstructmns
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3. I state that the contents of the same are true and correct
to the best of my knowledge and belief, which is based on
the records maintained by the Concessionaire, and

nothing has been concealed therefrom.

Verification:

I, the above-named deponent do hereby verify that the facts
stated in paragraph 1 to 3 of the above affidavit are true and
correct to the best of my knowledge and belief, which is based
on the records maintained by the Concessionaire and nothing

has been concealed therefrom.

24 0CT opy4
Verified at on this day of October
2024, PATTTIRN
\_\Deponent
N

i,

P
i
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From:

To:

Cc:

Subject:
Date:
Attachments:

936 138

Gunita Pahwa

benipal@naginderbenipal.com

Kumar Shashwat Singh Sawno; Manoj K Singh; Guddu Jha

In Bikramjeet Singh Shergill vs. State of Punjab: Reply on behalf of M/S JITF Urban Waste Management (Bathinda) Limited
Friday, October 25, 2024 12:13:17 PM

Reply on behalf of JITF Bhatinda Ltd.-24.10.2024.pdf
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Dear Mr Benipal

We are concerned for M/s JITF Urban Waste Management (Bathinda) Ltd in the matter of
Bikramjeet Shergill v. State of Punjab & Ors.

Kindly find attached herewith the Response/Reply on behalf of M/S JITF Urban Waste
Management (Bathinda) Limited to the Report of the Local Commissioner dated 13.09.2024
and Municipal Corporation of Bathinda's Reply Dated 08.10.2024. Further the above filling is
also in furtherance of the Hon'ble NGT's Order dated 15.10.2024.

With Kind Regards
Gunita Pahwa | Joint Managing Partner|

S&A Law Offices

S&A Tower, 3™ Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV
Gurugram, Haryana-122015, India. www.sandalawoffices.com
Tel: +91-124-4666400; Fax: +91-124-4666401

Other Offices: New Delhi | Mumbai

. [FLR
T Erwranon Temis. .
| LEGAL 1
21 CONVENTION & RECC'GE"”S[[)
AWARDS FIRM
Top Top Leading Recognizedby  TopDispute  Ranked Law
Managing Individual —ET Legal Lawyer Firm
Partner World

From: Gunita Pahwa <gunita@sandalawoffices.com>

Date: Thursday, 24 October 2024 at 5:44 PM

To: judicial-ngt@gov.in <judicial-ngt@gov.in>

Cc: Manoj K Singh <manoj@sandalawoffices.com>, sunil.trehan@jindaljols.com
<sunil.trehan@jindaljols.com>, ramesh.chandra@jindaljols.com
<ramesh.chandra@jindaljols.com>, kaushal.rastogi@jindalecopolis.com
<kaushal.rastogi@jindalecopolis.com>, Manish Gopal Singh Lakhawat
<Manish.g@sandalawoffices.com>, Rahul Saraswat <Rahul.s@sandalawoffices.com>,


mailto:gunita@sandalawoffices.com
mailto:benipal@naginderbenipal.com
mailto:Shashwat@sandalawoffices.com
mailto:manoj@sandalawoffices.com
mailto:guddu@sandalawoffices.com
http://www.sandalawoffices.com/
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
Original Application No. 413/2021

IN THE MATTER OF:
BIKRAMIEET SINGH SHERGILL
.................. . Applicant

V/s
STATE OF PUNJAB
................... Respondent

AFFIDAVIT

I Ramesh Chandra, S/o Late Shiv Dutt Naudiyal aged about 54
years, R/o B-619, Sector 17, Vasundhara, District- Ghaziabad,
Uttar Pradesh, 201012, do hereby solemnly affirm and state as

under:

1.1 say that I am duly authorized by the Concessionaire to
depose before this Hon’ble Tribunal, and I am also
conversant with the facts of the present matter and hence

am competent to depose this affidavit.

2. That the accompanying Response has been drafted by my

counsel under my mstructmns






3. I state that the contents of the same are true and correct
to the best of my knowledge and belief, which is based on

the records maintained by the Concessionaire, and

nothing has been concealed therefrom.

Verification:

I, the above-named deponent do hereby verify that the facts
stated in paragraph 1 to 3 of the above affidavit are true and
correct to the best of my knowledge and belief, which is based
on the records maintained by the Concessionaire and nothing

has been concealed therefrom.

24 0CT opy4
Verified at on this day of October
2024, PATTTIRN
\_\Deponent
N

i,

P
i
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Kumar Shashwat Singh Sawno <Shashwat@sandalawoffices.com>, JITF Bhatinda
Arbitration <jitfbhatinda.arbitration@sandalawoffices.com>
Subject: In Bikramjeet Singh Shergill vs. State of Punjab

Respected Members of the Hon'ble Tribunal

We are concerned for M/s JITF Urban Waste Management (Bathinda) Ltd in the matter of
Bikramjeet Shergill v. State of Punjab & Ors.

Kindly find attached herewith the Response/Reply on behalf of M/S JITF Urban Waste
Management (Bathinda) Limited to the Report of the Local Commissioner dated
13.09.2024 and Municipal Corporation of Bathinda's Reply Dated 08.10.2024.

Further the above filling is also in furtherance of the Hon'ble NGT's Order dated
15.10.2024.

With Kind Regards

Thank you
Gunita Pahwa | Joint Managing Partner|

S&A Law Offices

S&A Tower, 3rd Floor, Plot No. 5,6,7, Udyog Vihar, Phase-IV
Gurugram, Haryana-122015, India. www.sandalawoffices.com
Tel: +91-124-4666400; Fax: +91-124-4666401

Other Offices: New Delhi | Mumbai
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